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central ADPlINISTRATiyE TRiBUN/lL
principal benchJNEU DELHI

O.A. 1112 of 1989

Dated Mgu Delhi, this the 4th day of Augu3tjl994

Hon'ble fir Justice D. L. Mehta»l/ise Chairfiian(3)

Hon'blg Pir B. K® . Singh, f1amb8r(A)

Dr Jagdish Prasad
Assistant Commissioner(HYWP)
l^nistry of Agriculture
Department of Agriculture &. Coopn.
Krishi Bhauan
NEy DELHI* ••• Applicant

By Advocate I Shri S. 3* Tsuari

UERSUS

Union of India through

1* Tha Secretary
Ministry of Agriculture
Department of Agri. 1 Coopn.
Krishi Bhauari
NEW DELHI

2« The Secretary o
Indian Council of Agricultural
Research, Krishi Bhawan
NEW DELHI

By ^yocates None.

ORDER

COralj

Shri D. L. MBhta,UC(3)

••• Respondents

Respondent No*2 has already been served*

Respondent No.1 was issued notice by the Registry.

Hoyever, a/D has not been receiwed. There is a

regular system of drawing an inference if the notice

uill
is sent by Registry on proper address, it/be deemed
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to have bean served* In the instant case» ths

Ministry of Agriculture is located in the Krishi

Bhauan and ths notice has been sent at the proper

-V)

address and the inference been draun that

the Respondent No*2 has been served*

2* The applicant filed this OA and submitted

that he uas offered appointment and he conveyed

the acceptance of ths same vide letter dated

5«ip*S6(Annexure M)* He also submitted that the

difficulty arose uhen the pre-^revised scale of

Rs* 1100-1600 uas revised to tuo scales viz* 3Q00->5000

and Rs*3700-5700 and the applicant requested

Respondent No*2 to clarify the pay and scale to uihish he

yould be
^entitled on joining the post.

^ •

3* The Respondent fa'rni'ahed reply to the

applicant on 21*4*89 stating that:

"Since the orders regarding revision of

pay scales of the ARS Scientists recruited
on or after Tst January»1966 have not yet^

been issued and a Committee has been

constituted to look into the matter* it is

not possible to indicate the specific pay

in the Council in his case vis-a-vis the

pay being draun by him under his parent
Department•"«
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Subsequently the applicant filed this OA in this

Tribunal and the Tribunal by order dated 26*5«69

was pleased to direct the respondents not to cancel/

withdraw the offsr of appointfflsnt issued to the

applicant vide letter dated 18*8*88•

. 4* The applicant prayed in the OA that the

respondents be directed to state clearly, precisely

and specifically the rate and acale of the post of

Scientist Grade S-2 in the Agricultural Research

Sen/ice to uhich the applicant has duly been selected

and rscorsfliended by the duly constituted Agricultural

Scientists Recruitment Board, in the first instance

before'uithdrauing/cancelling the offer of appointment.

Ordinarily this decision should have been taken at

the time of appointment or while issuing the

appointment letter* However» the respondents

because of technical difficulties, informed tha

applicant that the revision of pay scales of the ARS

Scientists recruited on or after 1*1*66 had not yet
^ \

been issued and a Committee had been constituted to

look into the matter^ and it is not possible to

indicate the specific pay in the Council in his case

vis**a**vis the pay being draun by him und^r his parent
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5. m© is ^ery surprising-that during ths

pendency of thia stay order, respondents issued

letter dated 13e3»91 (Annaxure A-'B) cancelling the

appointment order dated IB*8*83• Subsequently they

have also issued office mernoranda dated 18.6.91

(Annexure A-?) and dated 17»10.91(Annexura ^-8).

6. All the aforesaid orders of 13.3.91, 18.6.91

and 17.10.91 (Annexures A-5, A"? ^-a) are void
\

I

because no order can be passed by the respondents during

the pendency of
/stay orderj and as such these three orders are

hereby quashed. So far as the prayer of the

applicant is concerned, he uas justified that he

should be given information as to which pay scale

he uas actually entitled to in the post of Scientist

in l.C.A.R. The applicant has already accepted

ths offar of appointment ,wide his Isfetar dated 5.10.88

(Annexure A-4). Respondents are directed to treat the

offer of appointment as valid. The applicant should

be informed about the grade and the pay scale of the

post to uhich he uould be entitled under the existing

rules at the time of appointment. The respondents

uo.ntd. * «5
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dv
will be at liberty tp take into consideration any

uhich
subsequent event / .occured ^d the applicant will

also be at liberty to claim any right uhich may

accrue on account of unknown circumstances#

7« yith these directions, the stands

disposed of* No costs*

n • • C) Ulti
(8. Ki/Singh) (C. L. Mehta)

Member (a) i/ica Chairraan(3)
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